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ORDERS OF THE TRIBUNAL

NOTES OF THE REGISTRY
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Tripathy, retired from service as Inspector of

3.Cebas, learned counsel
fcr the petitioner and Shri AKX +Bose, learned 3r.
r

espondents and have

is U.Ae the petitioner, who is 83 years
old widow of a pensicner under the Respomients

1 and 2 has prayed for a direction to respondents

to release ;3m*lf pension in her favour along
with 18% interest on arrears. The departmentall
responients have filed their counter indicating
the present position regarding release of pensicn

as alsc denying the claim for payment of interest.

#e have gone through the pleadings.
The admitted position between the parties

is that applicant®s husband Late Paramananda

Central Zxcise and Customs on 9,6.1966 and was
in receipt of pension. He passed away on 7.2.1998

and the widow, the present applicant, applied

for release of family pension on 27.11.1998 (anne
exura-5) . ?ﬂf further appears that in the Pensicn

Payment Order (PPO) issued in favour of her

huskband Late Paramananda Tripathy, the name of
the applicant was not there. That is why, after

a detalled inguiry, including a visit by the
us

Superintendent of Central Excise amd

%)

he

:\..

anal Range to the village of the applicant,

pension at the monthly rate of Rs.1650/-

¥
I

fanily

¥

Was sancticned in favour of the applicant w.e.f.
3.241998 in order at Annexure-4. It further

appears that as the pensioner, applicant's husband

(S 7]

|91
>

3 1 ex N 7.2.1998, he was ;mmx entitled to enhancemer

]

f pension in accordance with the recommerdation

bf the 5th Central Pay Commission, which came

o

force w.e.f. 1.1.1996. Accordingly the

- Lumiiy pension of applicant's husbend
Yas also increased and refixed at Rs.2750/- p.m.
V.eofo 1141996 to 7.2,1998, i.e., the date of
death of the applicant’'shusband. Thus the mair
rayer of the applicant regarding saghction of
family pension has already been by the
Bepartment and the arrear pension of the
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of the applicant’s husband has alsc been

rexrx® pleadings of the parties that

]

necessary orders have bee

The sole remaining question for
i is whether under the circum-

entitled to
at the rate
her. Ve find from the

the

appl-icant's husband retired on 9.6.1966 and

he passed avay on 7.2.1998.

husband thus was &n

32
he did

the

that the family

determined at that stage

years for
ot take any steps to incorporate

name

Applicant’s

receipt of pension for

™~

e his death. During this!

of the agpplicant in the P20, so

itself . Normally

along with the pension family pension is

also fixed and mentioned in the same PP 0.
It is only after the death of applicant's
husband question of sanction of family pension
came up in this case. As this was an old case,

MEMBER (JUDICIAL)

that the departmental

any avoidab

1
on to the appl

the result,
servations

order

e delay



